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1. Md. Saddam Hussain 

   ..............Accused 

  Vs.  

 State of Assam 

   ..............Opposite party 

  

 Present:  Syed Burhanur Rahman, A.J.S. 

        Addl. Sessions Judge (FTC). 

  

 Advocate for the accused : Sri Nabajyoti Saikia 

 Advocate for the State : Mr. M.P Hazarika 

 Date of hearing  : 16.03.2022 

 Date of order   : 16.03.2022 

 

ORDER  
 

 1.  Learned Addl. P.P is present today.  

2. Learned counsel on behalf of the accused Md. 

Saddam Hussain has filed this petition U/s 438 

Cr.P.C. for the bail of the accused in connection with 

the Laluk P.S. case no. 258/2021, u/s 417, 376 and 

406 of IPC ( G.R Case no. 2169/2021). 

3.  The allegation made in the FIR made by the 

complainant/ victim is that the accused person and 

the informant had a love affair for 7 years and they 

had also established physical relationship because of 

that love affair. Complainant had also conceived once 

but   the   accused  got   her   aborted. The accused  
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    cheated   her    fraudulently  to  the   tune   of   Rs. 

3,00,000/- (Rupees Three Lakh) only in the name of 

giving her a job. Accused also gave her false promise 

to marry her and was did not allowed her to get 

married with anybody else. 

4.  Today, the matter is fix for C.D. and accordingly the 

C.D is received. 

5. It is also fairly submitted by the learned counsel on 

behalf of the accused that on one previous occassion 

the accused filed a petition U/s 438 which  was  

rejected.  

6. Upon perusal of the case diary it is revealed that some 

agreements entered upon by the accused as well as 

the victim stating that the matter is amicably settled 

and also that she will have no objection if the bail is 

granted to the accused.  

7.  However, the victim gave statement both U/s 161 

Cr.P.C as well as u/s 164 Cr.P.C narrating the 

ingredient of cheating and rape in the pretext of false 

marriage. As the matter involved grave sections like 

376 of IPC, the same cannot be settled amicably by 

way of any agreement as such  offence is an offence 

against the society and not against one individual 

only. 
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8. In view of the above the instant petition is hereby 

rejected. 

9.   Disposed of.  

10. Case record/ Case diary may be  return back.  

 

  Given under my hand and seal of this Court on this 

the 16th day of March , 2022.  

 

 

              (Syed Burhanur Rahman) 
 Addl. Sess. Judge (FTC) 

            Lakhimpur, North Lakhimpur 

 
 

Certified that the order is typed 
to my dictation and corrected by 

me and each page bears my signature.  
 
 

 
  (Syed Burhanur Rahman) 

    Addl. Sess. Judge (FTC) 
Lakhimpur, North Lakhimpur 


